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In murder cases though the regular
trial is made hy the Sessions Judge,
the committing magistrate has got
absolute powers to recall witnesses,
examine new witnesses etc. There is
gbsolute authority and jurisdiction for
him to do anything he likes.

Shri Sadkan Gupta (Calcutta South-.

East): What the Minister says is that
the judicial officer, whoever he may

‘be, will be entitled to call additional -

-evidence. If, for instance....

Mr. Speaker: He saij that the
judicial officer can recall all the orlgi-
nal witnesses.

Shri Sadban Gapta: That is the point
-on which T want to be clear.

Mr. Speaker: Each hon. Member is
going on getting up and repeating
and asking the hon. Minister: is it
right and is it proper. We cannot
spend the time of the House like this.
‘The hon. Minister has stated unre-
servedly that a judicial officer of the
rank of a High Court Judge will go
into this matter. He will receive
memorandum and other communica-
tions from any side of the people who
<ome there.

Shri Ramachandra Reddy (Nellore):
1 want to know the number of hours
available for discussion today and the
numnber of hours avallable to the Mem-
‘bers.

Mr, Speaker: For how long would
‘the House like to sit today? Hon. Mem-
bers might make up their minds. I
will make arrangements for Chatrman.

An Hon. Member: We may sit up
to 8 o'clock.

Shri K. K, Basu (Diamond Harbour):
‘How many Ministers will intervene
today?

Mr. Speaker: I understand that Mr.
Alagesan will speak in reply to the
one hour debate that was made by Mr.
Feroze Gandhi. He told me that there
are certain point that he would like
to explain. Then the hon. Prime
‘Mlnister would like to wind up the
debate. Is any other Minister going
to participate in the debate?
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The Minister of Planning and Jrwi-
gation and Power (Shri Nanda): The
Prime Minister is going to participate.

Mr. Speaker: Is any other Mirister
going to intervene?

Shri Nanda: Only the Prime Minis-
ter is going to speak.

Mr. Speaker: He wants to speak at
about 5-15 p.m. But the Hoouse would
be sitting for a longer tlme.

Shri Eamath: I must reguest you
to kindly inform us of the approximate
date of the next session.

Mr. Speaker: It must be about 12th
or 14th of November. Deepavall
comes on the 2nd. Some time after
Deepavali. That was the original
idea.

Shri Jangde.

RESOLUTION RE SECOND FIVE
YEAR PLAN
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QUESTION OF PRIVILEGE

Mr. Speaker: Order, order. The
hon. Member will kindly resume his
seat. I forgot. The hon. Member
shri V. G. Deshpande is here, I thought
he would take up the matter. He
brought it to the notice of the House
yesterday or day before yesterday that
there was a cordon of police outside
the House, that it was practically diffi-
cult to come into the House and that

_he was prevented. That is what he
said, I tried to make enguiries. The
hon. Home Minister himself is here, I
would like to know from the hon.
Minister if he has made any enquiries
and if he has anything to state.

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
Yes, Sir.

gThe Superintendent of Police, New
Delhi, made a personal enquiry into
the matter. He has reported that on
receipt of information that about 8,000
refugees would demonstrate in front
of the Lok Sabha, a strong contingent
of the police including some gazetted
officers and upper subordinate were
detailed by him to cordon of the Lok
Sabha Estate. It was apprehended that
the demonstrators would defy the ban
and enter the prohibited area.

At about 11-30 A.m. the procession
of refugees arrived at the Lok Sabha
nuter entrance facing Parliament Street.
They were in an agitated mood and the
police on duty had been alerted not to
allow any demonstrator to defy the ban.
Bhri V. G, Deshpande was among the
demonstrators and when he, with three
or four others, proceeded towards the
Lok Sabha Estate, two constables of the
D. A. P, checked him to ensure his
identity. Inspector B. P. Jetley,
8.H.O,, Parliament Street Police Station,

who was only a few yards away, -

rushed to the spot seéeing Shri Desh-

pande whom he knew, and escorted
him in, expressing his regret.

The entire incident is reported to
have taken not more than four or
five seconds. This was about three
yards outside the Lok Sabha Estate
entrance. The Watch and Ward
Officer of the Lok Sabha was im-
mediately informed about it.

Shri V. G. Deshpande (Guna): May
I make a statement?

Pandit G. B. Pant: Shri Deshpande
either deliberately accompanied the
demonstrators or the time of his entry
happened to synchronise with their
presence there.

8hri N. C. Chatterjee (Hooghly):
Before the hon. Minister speculates,
will it not be fair to hear, ...

Pandit G. B. Pant: There is no
guestion of any speculation. It is &
fact as stated here.

Mr. Speaker: He made a complaint
yesterday and I am asking the Minis-
ter to make a statement.

Pandit G. B. Pant: I am saying
either he came with them or he hap-
pened to be there at the time when
those people arrived there. So, there
was this unfortunate incident. Had
he arrived a little earlier or not come
with them, I think no such occasion
would have arisen. He came with them,
Then there was, I think, reagson for
them to see if these people were com-
ing. They did not know him per-
sonally. Nobody interfered knowing
him personally. So, I do not know if
I am called upon to say anything
more.
sSlu'i V. G. Deshpande: Mr. Speaker,

ir....

Shri B. 8. More (Sholapur): May T
know whether at the time of the

Mr. Speaker: Was the hon. Member
present there?

Shri 8. 8. More: No.
Mr. Speaker: Now, Shri Deshpande.

He is the person affected. He has
raised the question. Let me hear him.





